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Adjournment

The W a W i r « ( l i M f l n  (Bar. K. L.
I IM p H ): A statement is laid on the 
Table. [See Appendix II, annexure 
No. 00.)

Failures in University E»im laatta»

1115. Shri 8. A. Mehdi: Will the 
Minister of Education be pleased to 
state:

(a) whether it is a fact that there 
have been large failures in the Univer-
sity Examinations for the last few 
years; and

(b) if so, whether any research has 
been made into the causes thereof7

The Minister of M acation (Dr. K. L. 
Shriasali): (a) The statistics available 
far the years 1883 to 1957 (both 
inclusive) do not reveal any marked 
fluctuations in the number of failures 
in the University Examinations

(b) Does not arise

Survey of Sedimentary Keek in
Bareilly-Shahjaluuipar Area

1116. Start S A. Mehdi; Will the 
Minister of Steel, Mines and Faei be 
pleased to state:

(a) whether any survey has been 
conducted m Bareilly-Shahjahanpur 
area about sedimentary rock;

(b) if so, the nature of the survey, 
and

(c) if not, when it will be done?
The Minister of Mines and Oil (Shri 

K. D. Malaviya): (a) Yes, Sir.

(b) One party carried out seismic 
reflection survey along Bareilly- 
Shahjahanpur road to obtain infor-
mation on the sub-surface structural 
features.

(c) Does not arise.

D u s ife  fa Etaa in I M  Knranja
U17. Shrt P. C. Borooah; Will the 

Minister of Q m e  Affairs be pleased 
to state:

(a) whether it is a fact that all the 
huts of slum dwellers in Jheel

Kuranja, Delhi were destroyed or 
blown tip by the dust storm on the 
26th June, 1859;

(b) if so, the nature of the damage 
caused; and

(c) whether any action has been 
taken against the contractor for this 
faulty construction?

The Minister of Home Affairs (Shri 
G. B. Pant): (a) No.

(b) and (c) Do not arise.

12 hrs
RE MOTION FOR ADJOURNMENT

Mr. Speaker: Now, papers to be
laid on the Table.

Shri S. t<. Saksena (Maharajganj):
I had given notice of an adjournment 
motion, and it has been disallowed..

Mr. Speaker: I have disallowed it.
Shri S. L. Saksena: But this is not

a question of

Mr. Speaker: The hon. Member 
may resume his seat; he wiil~kindly 
hear me Any hon. Member who is 
not satisfied and wants to make repre-
sentations can do so; there is no 
hurry; he will make representations 
to me, and if I am satisfied, I shall 
bring it up. Any hon. Member whose 
adjournment motion is disallowed or 
to whose adjournment motion 1 do not 
give my consent may see me that 
very evening between 4 p .m . and I  
p.m ., and if I am satisfied. 1 shaH 
bring it up the next day. First, let 
me be satisfied.

Shrimati Bern Chakravartty (Basir- 
hat): May I make a submission to 
you? We have gone through the 
earlier records, and we find that 
whenever adjournment motions were 
disallowed, at least whether it was 
within the purview of the Parliament 
or not had always been stated both 
by you, Sir, and by your predecessor, 
Shri G. V. Matvalankar. I have been 
looking through the earlier debate*.
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[ shrimati Renu Chakravartty ]
C find that in the case of an adjourn- 
•nent motion on 30th June, 1952, the 
very same question had come up 
Kiri M. 8- Gurupadaswamy said:

“Sir, I had given notice ot an 
adjournment motion.".
The Speaker said:

“I communicated to the hon 
Member that I do not give my 
consent to it.”.
Shn M S Gurupadaswamy then 

asked:
“May I know the reason?"

The Speaker then gave a long reason 
as to why it had not been allowed 
He did not read out the actual text 
of the adjournment motion, but he 
gave the reason. I have gone through 
so many other rulings also, and I find 
that in all those cases we were at 
least told that the matter was not 
within the purview of Parliament, 
and that was why it had not been 
allowed.

But, in recent tunes, we have been 
told that there is absolutely no need 
to give any reasons as to why an 
adjournment motion has been ruled 
wit or disallowed. In view of the fact 
that conventions and rules guide you, 
X would like to know what conven-
tions are being set up in this regard.

Mr. Speaker: Very well. The hon 
Member has not unfortunately tabled 
mi adjournment motion today. Today, 
I  had received two adjournment 
motions. I have a list containing 
•bout twenty or more reasons which 
make an adjournment motion inad-
missible. 1 tick off one or two 
reasons, which indicate the grounds 
qo which I have disallowed the ad-
journment motions. I have now 
adopted this practice which gives the 
reasons indicating under which ot 
those item* I have disallowed an 
adjournment motion. I have given 
She reason* in the case of the adjourn-
ment motions that I have received 
today, and the hon. Members concern-
ed have got them. Therefore, this 
representation is not necessary here.

Start 4 . L. ftafeoMMi rose**
Mr. Speaker: So far as Shri S. L. 

gaksena's adjournment motion i* 
concerned, I have already expl&ir&d. 
the position; X have always said that 
whenever I come to the conclusion 
that an adjournment motion is pot 
permissible, and I do not give tfff 
consent, it is open to the hon. Mem-
bers to come and tell me that very 
evening; and if I am satisfied, 2 shall 
bring it up the next day. Otherwise, 
if we enter into a discussion here, the 
very object of disallowing is removed, 
and there is no meaning in th a t 
When I say that this is not a matter 
*rhich ought to be discussed here, if 
hon. Members say that I must bring

vsp base \b«y m\w.\ dtaeuata 
then the very object of disallowing or 
vvitholding of my consent is gone

I am prepared to give the hon. 
Member an opportunity to satisfy me. 
If I am satisfied, I shall bring it up 
the next day This is the procedure 
that I am going to adopt, and that is 
vvhat I have done today

Shri T. B. Vltta! Rao (Khammatn): 
May I make a submission’ We have 
to state here whether it is a matter of 
argent public importance. Without 
giving us a chance to state that, with-
out giving us an opportunity to 
advance our reasons as to why we 
consider it to be a definite matter of 
urgent public importance, if you dis-
allow it straightway, their we are 
helpless in that respect

Mr. Speaker: I am sorry. Hon. 
Members prima facte have to Judge 
whether it is a matter of urgent pub-
lic importance or not. To that extent, 
I have got a discretion also. It is 
not as if I am denying the privilege 
of tabling an adjournment motion 
here in every case. Wherever I have 
got a doubt, I shall bring it up. But 
hon. Members ought not to take up00 
themselves the question of deciding 
whether they are in the right or I  am 
in the right. (Interruption#).

I have already consulted the leaders 
of the various groups, end this is the
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procedure that h u  been evolved. It 
is  open to ate to give or not to give 
my consent. Without my consent, no 
adjournment motion can be moved in 
this Bouse. I t  is open to m e pritma 
facie to come to the conclusion whe-
ther I should give my consent or not, 
and therefore, even without bring-
ing it up here, X can disallow 
That is the first category 
The second category u  wherever I 
have got a doubt, 1 bring it up here 
for the purpose of satisfying myself 
whether I should give my consent or 
not, m which case, I hear a brief 
statement from one side and also 
from the other The third category
is where I am satisfied that consent 
ought to be given, m which case I 
ask fifty Members to rise in their 
seats, and if fifty Members are pre 
pared to support, then I give my con-
sent for that adjournment motion 

Whoever is not satisfied with my 
promt facte rejecting an adjournment 
motion without bringing it up here, 
can always represent to me, it is not 
as if he is denied every opportunity 
He can come and represent to me, if 
he does not want to see me, he may 
w nte to mo If I think there are 
reasonable grounds for me to change 
my opinion, I shall waive the question 
of time, and I shall bring it up the 
next day This is the procedure that 
we have adopted, so as to enable hon 
Members to make representations and 
also to enable me to carry out what 
exactly has been prescribed under the 
rules, namely that for giving my con 
sent, I must be satisfied prtma facie 
that there is a case Therefore, no 
hon Member is denied the privilege 
of moving an adjournment motion, he 
can always make representations to 
me

Shri S. L Saksena: In this case, I 
have *said that the Vice-Chancellor of 
the Banaras Hindu University has 
made over the institution to the 
police

Mr. Speaker: There cannot be an 
exception m the case of the hon 
Member Just now

Shri 8 L Sakseaa: H us is an obvi-
ous fact

Mr. Speaker: I am sorry Thera 
is no barm; I am equally aware of 
all that

Shri Tangamani (Madurai) You 
were pleased to say whose satisfaction 
was the material point whenever a 
question of urgent public importance 
had to be raised This question was 
raised even in 1952. At that time, 
one hon Member wanted to know 
whether m a matter which in his 
own judgment was one of urgent 
public importance he was not entitled 
to bring it to the notice of the House 
Subsequently, we find that a  long 
ruling was given The Speaker said 
that it was for the Member to decide 
whether it was important or not, and 
that if he was satisfied that it was a 
matter of urgent public importance; 
he was at perfect liberty to give 
notice of an adjournment motion, 
then, it was for the Speaker to with-
hold his consent or give his consent 
When he withholds his consent, he 
gives the reasons, whether it is an 
exclusively State matter and so on

Mr Speaker: I have given the 
reasons m all these cases I need 
not read them out here It does not 
mean that I must give the reasons in 
the open House I have given the 
reasons to the hon Members concern-
ed, and they must be satisfied, if 
they are not satisfied, let them make 

, further representations to me

Shri Tangamani: The other day, you 
uere  pleased to disallow an adjourn-
ment motion

Mr Speaker: Now, I have changed 
my view

Shri Tangamani: where no
reason was given f

Mr Speaker: Order order Hon 
Members were not satisfied with my 
stating that there were not sufficient 
grounds for givmfe my consent to an 
adjournment motion* they wanted to 
know on what grounds I  was dis-
allowing an adjournment motion 1 
have now considered this matter On 
the spur of the moment, it it difficult 
to indicate every reason Now. I  hav*
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(M r. Speaker} 
prepared  a  b i t  ot Ah the grounds an 
which an adjournment notion  f i d ii- 
• Ik w o i  I h n e  tabulated all those 
reasons; they are about twenty or 
twenty-two in number; 1 disallow on 
one or the other of those ground*. 
Therefore, hereafter, there need be 
no question as to whether the grounds 
have been stated or not; the grounds 
are given to the hon. Members. But 
I do  not make the adjournment 
motion public, until I give my consent 
here.

Shrlnutt R t n  Chakravartty: 1 beg
of you to consider this matter again 
Since we have had already a Parlia-
ment for the last seven years, and 
some conventions have grown up. 
could we not reconsider this whole 
m atter again, go into the convention 
again and then come to an understand-
ing with the leaders of groups, 
because otherwise, every day, new 
rulings are coming up, and we do not 
know where we are.

Mr. Speaker: The hon. Member has 
got very short memory. She was 
there when I called a meeting in my 
Chamber of all the leaders and 
representatives of various groups, 
and we evolved this procedure that it 
I* open to me to give my consent or 
not; and if I do not wish to bring it 
u p  here o t  I do not like that I should 
bring it up here, I withold my 
consent and intimate to the hon 
Members accordingly

Now, hon. Members want to know 
the grounds also. I have since 
tabulated all the grounds under which 
an adjournment motion can be reject-
ed. I  tick off one or two of those 
grounds under which 1 do not give 
my consent

We had agreed also that in certain 
cases where an hon. Member feels 
th a t the m atter is very important, if 
i e  obtains (he signature of the leader 
of his group, I  shall bring it up before 
th e  House; otherwise, I  shall not do 
«o. It is open to an hon. Member to 
come and satisfy me that I  must 
change m y  view regarding my consent

in which caML t  shall tiertkinly bring 
it up ttta tktefe day.

Regarding certain other adjourn, 
“vent motions, wherever I have a 
doubt, I shall bring them up h o e . If 
I feel that it ia very important; I 
afcsll ask the hon. Member concerned 
to enlighten me about the matter.

In the third case, I give my consetlt.
This is the procedure that has been 

evolved. We spent some time over 
i t  The hon. lady Member was herself 
the representative of her party. She 
cat with me (Laughter), and we 
evolved this particular procedure. If 
day by day we go on establishing new 
conventions, I  do not know  wfiare lb* 
previous conventions will stand. Now, 
let us proceed.

Shrimati Rena Chakravartty: On a«
point of personal explanation. I think, 
a very wrong idea has been given to 
this House; and of course, this House 
starts laughing a t everything. 1 
would just like to say that we should 
like to have the minutes of this meet-
ing or convention, because I feel abso-
lutely aghast that we have come to 
this decision, and I do not seem to 
know about it

Mr. Speaker: The hon. Member 
will certainly have a copy of the 
minutes

Now, papers to be laid on the Table
Shri S. L. Saksena: The reasons 

have been given that in this case, it 
is a question of law and order in the 
B&naras Hindu University .

Mr. Speaker: The hon. Member 
wiU kindly satisfy me whether it is 
a question of law and order or not, 
this afternoon.

Shri BraJ Raj Singh (Firocabad): 
Apart from this adjournment motion, 
may we have some information aSout 
this? There was a reference by the 
hon. Minister earlier to the bringing 
forward of an amendment to Vie 
Batunas Hindu University A ct May 
we know what has happened to that?




